Matters under

MR. CHAIRMAN: So far as your
statement is concerned, under the
rules it was bayond the context It
contained more than 250 words.
There is a power to edit it. It has
been edited and has been approved
by the hon. Speaker. It has been
given to you to read out, T will re-
quest you to read out,

st wwore Py & T wTTEA
THE T

MR, CHAIRMAN: I will see that in
future such things should not aappen.
You have made your point. That js
there, Kindly read out because what
you want to say let it be on record at
least

(x) TREATMENT METED OUT TO SHRI
JAGPAL SINGH BY POLICE IN PATNA,

MR. CHAIRMAN: Mr, Jagpal
Singh, may [ request you to kindly
read the anproved draft. I will request
you.

SHRI JAGPAL SINGH: I am not
going to reag out the approved draft,
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MR. CHAIRMAN: That will not be
according to the rules,

: PATwwETT E ST
9w fegy wmr wfgw umi (swee) o
WY POy AT T © W g | €Y
T g Pyas amw W@ g

Wt TIAW wivww TRt (dhRge) -
qg 377 F AHSAT AgT «7QT g ATHA
TIET FETAX B AT &FIA 9T 377
gt amT g, WiEw T AR
15 Pove g = 2% @ 77 affsey g7

MR, CHAIRMAN: Mr. Shastri
there is no question of hiding things.
So far here in the Chair, we have to
follow certain procedures under the
rules, Now the statement was long
enough, It is not permitted by the
rules, Therefore, it has been brought
down to below 250 words.

SHRI INDRAJIT GUPTA  (Basir-
hat): It should have been returned to
the M.ember and he should have been
told to reduce it. 1t has been altered
as it exceeded a certain length. It
should have been returned to the
Member and he should have been tcld
to reduce it to the required I2n~ih,
Why was that not done?

. Q. T. MW (JAUI): X
s war Pagr ST A & ftwm | e
FT D ¥

MR. CHAIRMAN: I am told that
that was done, The hon. Member was
requested ts condense it, Probably it
has been gone. What he is complain-
ing about is that he was given it with-
in less than an hour’s time, That is a
different matter. But the question is
that he was requested that he should
condense it. It has been condensed.
May I suggest that you read it? The
hon. Speaker will look into it and I
am sure he will liberally look into it.

He will decide as to what is to be
done, We have to follow the procedu-
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MR, CHAIRMAN: The hon. Spea-
ker is considering the matter.



